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Judgement

1. THIS appeal has been filed against the order of the District Forum dated
21.10.91, wherein direction has been given to Delhi Electric Supply Undertaking
to provide Electric connection to the complainant within 30 days from the date of
the order.

2. BRIEFLY the facts of the case are that the complainant has a house bearing
No. C-1/47, in Gali No. 18, Khajoori Khas, Delhi. An electric connection has been
provided to House No. C-1/46, but the connection was not given to the
complainant in his house which is adjacent to House No. C-1/46. Consequently
he filed a complaint. The District Forum directed the Delhi Electric Supply
Undertaking to provide the domestic electric connection to him. The opposite
party come up in appeal to this Commission. The learned Counsel for the
appellant argued that electric connection was given to House No. C-1/46 when
there was no house in existance contiguous to the house in question. The
respondent is, therefore, not entitled to the electric connection.

We have duly considered the arguments but do not find any substance therein.
The house of the complainant and House No. C-1/46 are contiguous houses and
if electric connection has been given to C-1/46, there is no reason why electric
connection should not be given to house of the complainant, which is also
situated in the same street. The opposite party did not take any plea in the
written statement under what conditions electric connection was given to the
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owner of House No. C-1/46. Therefore, an appeal this fact cannot be taken into
consideration. However, the reason given by the Department to us now for giving
connection to the owner of House No. C-1/46 does not appeal to us. The
Department could foreseen at the time of giving connection to the owner of
House No. C-1/46 that the persons who would construct houses in that lane
would apply for connection. Consequently we reject this contention.

3. BEFORE parting with the order it may be observed that no rule has been
produced by the Department to show that the electric connection could be given
by the Department to House No. C-1/46 for the reason as is given by them. The
matter requires examination by the authorities. In case the connection was not
given in accordance with rules to House No. C-1/46, action should be taken
against the delinquent officials. Consequently, we dismiss the appeal with no
order as to cost Appeal dismissed
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